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Grievance in this application is against failure of the statutory authorities in
removing unauthorized construction over the flood plain zone of Yamuna and Hindan
Rivers at Khata No. 163, Khasra Nos. 507kh, 652 and 673, Village Lakhnawali, Greater
Noida, Gautam Buddha Nagar, Uttar Pradesh.

“ In view of above, we consider it necessary to direct District Magistrate

and Commissioner of Police, Gautam Buddha Nagar, Noida and Greater Noida
Authorities, State PCB and Executive Engineer, Irrigation Department, Gautam Buddha
Nagar to look into the matter and take remedial action, following due process of law and
to file an action taken report within two months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image
PDF. (District Magistrate, Gautam Buddha Nagar will be nodal agency for coordination
and compliance. Copy of the report may also be furnished to the alleged violators for their

response, if any, before the next date.
List for further consideration on 27.07.2023”
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Sri Kaushalendra Nath Singh, learned counsel for the respondent authority
submits that against the impugned order, the petitioner has alternative remedy of
filling appeal before the Chairman under the New Okhala Industrial Development
Authority (Building & Regulation) Act, 2010. He further states that in case any
appeal is filed, it will be decided expeditiously and no coercive action will be taken
until the appeal is decided.

Accordingly, the instant petition is disposed of by providing that in case any
appeal is filed within two weeks from today, the same will be decided by the
competent authority within next four we\kf and until the appeal is decided, no
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coercive action shall be taken against the petitioner in pursuance of the impugned
order. The petitioner will not raise any further construction on the spot.
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! Sri Kaushalendra Nath Singh, lcarued counsel for the respondent authority submits that

against the impugned order, the petitioner has alternative remedy of filling appeal before the
Chairman under the New Okhala Industriai Development Authority (Building & Regulation)

Act, 2010.
He further states that in case any appeal is filed, it will be decided expeditiously and no

coercive action will be taken until the appeal is decided.

Accordingly, the instant petition is disposed of by providing that in case any appeal is
filed within two weeks from today, the saire will be decided by the competent authority within
next four weeks and until the appeal is decided, no coercive action shall be taken against the
petitioner in pursuance of the impugned order. The petitioner will not raise any further

construction on the spot....”
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......... 1. Grievance in this application is against failure of the statutory authorities in

removing unauthorized construction over the flood plain zone of Yamuna and Hindan Rivers at
Khata No. 163, Khasra nos. 507kh, 652 and 673, Village Lakhnawali, Greater Noida, Gautam
Buddha Nagar, Uttar Pradesh.

2. Case set out in the application is that there are more than 250 constructions in the above
Flood Plain Zone, including the construction in question and though representation has been made to
the authorities, the same are not being removed. The applicant has referred to earlier order of the
Tribunal on the subject dated 20.05.2013 in Application No. 89/2013, Akash Vashishtha & Anr. vs.
Union of India & Ors., and reports dated 05.07.2022, 27.07.2022 and 17.10.2022 of SDM Sadar,
Gautam Buddha Nagar, dated 11.10.2022 of Irrigation Department and dated 07.10.2022 by Greater
Noida Industrial Development Authority.

-

3. In view of above, we consider it necessary to direct District Magistrate and Commissioner of

Police, Gautam Buddha Nagar, Noida and Greater Noida Authorities, State PCB and Executive
Engineer. Irrigation Department. Gautam Buddha Nagar to look into the matter and take remedial
action. following due process of law and to file an action taken report within two months by e-mail at
judicial-ngt/@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF. District Magistrate, Gautam Buddha Nagar will be nodal agency for

coordination and compliance. Copy of the report may also be furnished to the alleged violators for
their response, if any, before the next date.

List for further consideration on 27.07.2023....."
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Grievance in this application is against failure of the statutory authorities in
removing unauthorized construction over the flood plain zone of Yamuna and
Hindan Rivers at Khata No. 163, Khasra Nos. 507kh, 652 and 673, Village
[Lakhnawali, Greater Noida, Gautam Buddha Nagar, Uttar Pradesh.

o In view of above, we consider it necessary to direct District
Magistrate and Commissioner of Police, Gautam Buddha Nagar, Noida and Greater
Noida Authorities, State PCB and Executive Engineer, Irrigation Department,
Gautam Buddha Nagar to look into the matter and take remedial action, following
due process of law and to file an action taken report within two months by e-mail at
Judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF. (District Magistrate, Gautam Buddha Nagar will
be nodal agency for coordination and compliance. Copy of the report may also be
furnished to the alleged violators for their response, if any, before the next date.

List for further consideration on 27.07.2023”
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Sri Kaushalendra Nath Singh, learned counsel for the respondent
authority submits that against the impugned order, the petitioner has
alternative remedy of filling appeal before the Chairman under the New
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Okhala Industrial Development Authority (Building & Regulation) Act, 2010,
He further states that in case any appeal is filed, it will be decided
expeditiously and no coercive action will be taken until the appeal is decided.

Accordingly, the instant petition is disposed of by providing that in
case any appeal is filed within two weeks from today, the same will be
decided by the competent authority within next four weeks and until the
appeal is decided, no coercive action shall be taken against the petitioner in

pursuance of the impugned order. The petitioner will not raise any further
construction on the spot.
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Sri Kaushalendra Nath Singh, learned counsel for the respondent
authority submits that against the impugned order, the petitioner has alternative
remedy of filling appeal before the Chairman under the New Okhala Industrial
Development Authority (Building & Regulation) Act, 2010. He further states that in
case any appeal is filed, it will be decided expeditiously and no coercive action will
be taken until the appeal is decided.

Accordingly, the instant petition is disposed of by providing that in
case any appeal is filed within two weeks from today, the same will be decided by
the competent authority within next four weeks and until the appeal is decided, no
coercive action shall be taken against the petitioner in pursuance of the impugned
order. The petitioner will not raise any further construction on the spot.
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Court No. - 21 —

Case :- WRIT - C No. - 15166 of 2023
Petitioner :- Green Valley Colony Resident Welfare

Association
Respondent :- State Of U.P. And 4 Others

Counsel for Petitioner :- Ageet Kumar

Singh,Yadavendra Dwivedi
Counsel for Respondent :- C.S.C.,Kaushalendra

Nath Singh

Hon'ble Manoj Kumar Gupta,].
Hon'ble Rajendra Kumar-1V,].

Heard learned counsel for the parties.

The petitioner has challenged the order dgted
15.02.2023 passed by Senior Manager, Work Circle
10 NOIDA and Deputy Collector, NOIDA, directing
demolition of constructions existing over Khasra No.
652 and 673.

Sri Kaushalendra Nath Singh, learned counsel for the
respondent authority submits that against the
impugned order, the petitioner has alternative
remedy of filling appeal before the Chairman under
the New Okhala Industrial Development Authority
(Building & Regulation) Act, 2010.

He further states that in case any appeal is filed, it

will be decided expeditiously and no coercive action
will be taken until the appeal is decided.

Accordingly, the instant petition is disposed of by
providing that in case any appeal is filed within two
weeks from today, the same will be decided by the
competent a.uthority within next four weeks and until
the appeal_ is decided, no coercive action shall be
taken against the petitioner in pursuance of the

impugned order. The petitioner will not raj
further construction on the spot. b

Order Date :- 5.5.2023
Manoj

(Rajendra Kumar-1v, J.) (Manoj Kumar Gupta, J.)
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Court No. 1
BEFORE THE NATIONAL GRE

EN TRIBUNAL
PRINCIPAL BENCH, NEW DELH]

Original Application No. 275/2023

(I.A. No. 269/2023)
Mahesh Kumar

Applicant

Versus
State of Uttar Pradesh & Ors.

Respondent(s)

Date of hearing:  20.04.2023

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBEER

HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

HOR'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Satyabeer Singh, Advocate

ORDER

1. Grievance in this application is against failure of the statutory

authorities in removing unauthorized construction over the flood plain

—

652 and 673, Village Lakhnawali, Greater Noida, Gautam Buddha Nagar,
3
//ﬂmr Pradesh.

zone of Yamuna and Hindan Rivers at Khata No. 163, Khasra nos. S07kh,

Wﬂ?ﬂ@ gﬂl Case set out in the application is that there are more than 250

constructions in the above Flood Plain Zone, including the construction in

&/ cifiion and though representation has been made to the authorities, the
if‘l? B

¢ not being remored. The applicant has referred to earlier order of
the Tribunal on the subject dated 20.05.2013 in Application No. 89/2013,
Akash Vashishtha & Anr. vs. Union of India & Ors., and reports dated

£5.07.2022, 27.07.2022 and 17.10.2022 of SDM Sadar, Gautam Buddha
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Nagar, dnted 11.10.2022 of Irrigation Department and dated 07.10.2022

by Greater Noida Industrinl Development Authority.

A
3.  In view of above, we consider it necoassary to direct District |

Magistrate and Commissioner of Police, Qautam Buddha Nagar, Noida and

Greater Noida Authonties, State PCB and Executive Engineer, lrrigfgl_ion

Department, Gautam Buddha Nagar to look into the matter and take

remedial action, following duc process of Inw and to filo an action taken

}cport within two months by c-mail at judicinl-ngt@gov.in prefernbly in the

form of searchable PDF/ OCR Support PDT and not in the form of Image

PDF.District Magistrate, Gautam Buddha Nagar will be nodal agency for

coordination and compliance. Copy of the report may also be furnished to
L/Lhe alleged violators»fc{r - their response, if any, before the next date.

List for further consideration on 27.07.2023.

No ground is made out for passing an interim order at this stage. 1.A.

No. 269/2023 will stand disposed of accordingly.

A copy of this order be forwarded to District Magistrate and
Commissioner of Police, Gautam Buddha Nagar, Noida and Greater Noida

Authorities, State PCB and Executive Engineer, Irrigation Department

Gautam Buddha Nagar by e-mail for compliance.

The applicant may serve a set of papers on District Magistrate and
Commissioner of Police, Gautam Buddha Nagar, .

Noida and Greater Noida
Authonities, State PCB and Executive Engineer,

Irrigation Department,
Gautam Buddha Nagar and file affidavit of service within one week.

Adarsh Kumar Goel, CP
o ."-w‘l fry—
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1,!‘
*
Sudhir Agarwal, JM
Arun Kumar Tyagi, JM
Dr. A. Senthil Vel, EM
Dr. Afroz Abhmad, EM
April 20, 2023

Original Application No. 275/2023
(LA. No. 269/2023)
SN



